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Statement of Financial transactions (SFT) should be 
filed by all reporting persons covered under Rule 
114E of Income-tax Rules, 1962. Due date for filing 
the same in Form 61A is 31st May 2017. Detailed 
procedure of ITDREIN registration and upload of 
Form 61A is available under the "Help" section and 
updated Form 61A utility and Schema are available 
under the download section of 
http://www.incometaxindiaefiling.gov.in/ and https:
//www.cleanmoney.gov.in/ 
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Who is Responsible for Registering 

Maintaining Books Of Accounts 

or other document containing a record of any specified 
financial transaction or any reportable account as may be 
prescribed under any law for the time being in force, shall 
furnish a statement in respect of such specified financial 
transaction or such reportable account to the income-tax 
authority or such other authority or agency as may be 
prescribed  

Compiled by CA Avinash Rawani 
TaxGuru.in - Complete Tax Solution



“It is mandatory that specified reporting 
entity/person shall furnish statement of 

financial transaction or reportable account 
as per Section 285BA of the Income Tax 

Act,1961. 
In order to furnish statement of financial 

transactions, specified forms are required to 
be submitted as per Rule 114E of Income Tax 

Rules, 1962 (refer section “Statement of 
Financial Transaction (SFT) 
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Legal Framework 

4 

Section 285BA 

Rule 114E 

Form 61A 

Obligation to furnish Statement 
of Financial Transactions (SFT) 

Furnishing of Statement of  
Financial Transactions in Form  

61A 

Format and Instructions 

` 
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Banks 

Nidhi/NBFC 

Post Master 
General 

Cash payment for purchase of DDs/POs of amount aggregating 
Rs. 10 lakh or more in a year 
Cash payment of Rs. 10 lakh or more for purchase of pre-paid 
RBI instruments (RBI bonds etc.). 
Cash deposit/withdrawal aggregating Rs. 50 lakh or more  from  
current a/c of a person. 
Payment in cash aggregating in a year Rs. 1 lakh or more (in  
cash) or Rs 10 lakh or more (by any other mode) against credit 
card bill issued to a person during the year.  

Cash deposit aggregating Rs 10 lakh or more in any one or  
more accounts of a person (other than current account 
and  time deposit). 

 

One or more time deposits (other than those through  
renewal of another time deposit) of a person aggregating 
Rs  10 lakh or more 

 

Reporting 
Person u/r 

114E 

Reporting required for Nature and Value of 
Transaction during the financial year 
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Reporting 
Person u/r 

114E 

Reporting required for Nature and Value of 
Transaction during the financial year 

Company/Institution 
on issuing 

Bonds/Debentures 

Company Issuing 
Shares 

Company listed in 
Recognized Stock 

Exchange.  

Mutual Fund 
Trustee/Manager 

Receipt aggregating Rs 10 lakh or more in a year from a  
person for acquiring bonds/debentures 

Receipt from a person aggregating Rs 10 lakh or more for  
acquiring shares (including share application money) 

 

Buy back of shares from any person (other than bought  
from open market) for an amount aggregating Rs 10 lakh  
or more. 

 

Receipt from a person aggregating Rs 10 lakh or more for 
acquiring units of Mutual Fund. 
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Reporting 
Person u/r 

114E 

Reporting required for Nature and Value of 
Transaction during the financial year 

Foreign 
Exchange 

Dealer 

IG Registration 
or 

Registrar/Sub-
Registrar of 

property.  

Any person 
liable for Audit 
u/s 44AB of the 

Act. 

Receipt from a person for sale of foreign currency, 
including  against foreign exchange card or expenditure in 
such  currency against debit/credit card or issue of 
travellers’ cheque or draft aggregating Rs. 10 lakh or more 

Purchase/Sale by any person of immovable property for Rs  
30 lakh or more or valued by the stamp valuation authority  
at Rs 30 lakh or more 

Receipt of cash payment exceeding Rs 2 lakh by any person  
for sale of goods/services (other than those specified  
above) 
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Applicable for all transaction types except ; 
     SFT- 012  (Purchase or sale of immovable property) and  
     SFT- 013  (Cash payment for goods and services). 

For aggregating the amounts for determining the threshold amount for 
reporting in respect of any person – 

 Take into account all the accounts of the same nature  maintained in 
respect  of that person during the financial year; 

Aggregate all the transactions of the same nature in respect of that person 
during the financial year 

Attribute the entire value of the transaction or the  aggregated value of all 
the transactions to all the persons, in a  case where the account is 
maintained or transaction is recorded  in the name of more than one 
person 
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Notification No. 95 dt 30th Dec 2015 

Notification dt 30th Dec 2016-registration  
for filers. 

Notification dt 17th Jan 2017 
(Explanation/Guidance) 
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Resource Description Where Available 

Systems Notification No.1 

dated 17 Jan 2017 on SFT 

Notification issued by the Directorate of 

Systems specifying the procedures, data  

structures and standards for ensuring 

secure capture and transmission of data,  

evolving and implementing appropriate  

security, archival and retrieval policies 

E-filing Portal 

(https://incometaxindiaefiling.gov.  

in/) 

User Manual for ITDREIN 

Registration and Upload 

User Manual to explain steps in 

registration of filer and upload of SFT  (Form 

61A) 

User Manuals section under the 

Help Button on E-Filing portal  Home 

page 

SFT Report Generation 

Utility User Guide 

User Guide to explain steps in using the 

Java utility to assist the filer in preparation  

of SFT (Form 61A) in XML file 

SFT Quick Reference 

Guide 

One page document 

preparation of SFT 

with steps for 

SFT Report Generation 

Utility 

Java utility to assist the filer in preparation 

of SFT (Form 61A) in XML file 

Forms (Other than ITR) link under 

the Downloads Section on E-Filing  

portal Home page 

Form 61A Schema (For 

Developers) 

XSD file which contains the schema in 

which SFT (Form 61A) needs to be  prepared 

and uploaded/submitted 

Schema link under the Downloads 

Section on E-Filing portal Home  

page 
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Registration 
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• Entity having PAN can take only PAN based ITDREIN. 

ITDREIN component Description 

XXXXXXXXXX PAN or TAN of the reporting entity 

Y Code of Form Code 

Z Code of Reporting Entity Category for the Form Code 

NNN Code of sequence number. 

•Income Tax Department Registered Entity 
Identification Number 
•Unique ID issued by ITD which will be communicated 
by ITD  after the registration of the reporting entity 
with ITD. 
•16-character number in the format 
XXXXXXXXXX.YZNNN 
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 Login to e-Filing portal using User ID, e-Filing Password and DOB/DOI. 

 Go to My Account >> Manage ITDREIN. 

 To generate new ITDREIN click on the button “Generate New ITDREIN”. 

 A Pop up with Form Type and Reporting Entity Category is displayed. Select the Form  
Type and Reporting Entity Category from the dropdown. 

 Click Generate ITDREIN button. Based on the Form Type and Reporting Entity Category  
selected, the ITDREIN will be generated 
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Part 
A 

Part 
B 

Part 
C 

Part 
D 

contains 
statement 

details, 
which is 

common to 
all 

transaction 
types  

Person 
based 

reporting 

Account 
based 

reporting 

Immovable 
property 

transaction 
reporting 

*User will be able to view only Two Parts- Part A, which in mandatory and one other 
amongst Part B/C/D. 
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n 

Transaction Type Relevant format for report details 
SFT- 001: Purchase of bank drafts or pay orders in cash Part B (Person Based Reporting) 

SFT- 002: Purchase of pre-paid instruments in cash Part B (Person Based Reporting) 

SFT- 003: Cash deposit in current account Part C (Account Based Reporting) 

SFT- 004: Cash deposit in account other than current 

account 

Part C (Account Based Reporting) 

SFT- 005: Time deposit Part B (Person Based Reporting) 

SFT- 006: Payment for credit card Part B (Person Based Reporting) 

SFT- 007: Purchase  of debentures Part B (Person Based Reporting) 

SFT- 008: Purchase  of shares Part B (Person Based Reporting) 

SFT- 009: Buy back of shares Part B (Person Based Reporting) 

SFT- 010: Purchase of mutual fund units Part B (Person Based Reporting) 

SFT- 011: Purchase of foreign currency Part B (Person Based Reporting) 

SFT- 012: Purchase or sale of immovable property Part D (Immovable Property  Transaction 

Reporting) 

SFT- 013: Cash payment for goods and  services Part B (Person Based Reporting) 

SFT- 014: Cash deposits during specified  period   Part C (Account Based Reporting) 

Compiled by CA Avinash Rawani TaxGuru.in - Complete Tax Solution



22 Compiled by CA Avinash Rawani TaxGuru.in - Complete Tax Solution



 Click on Export CSV button to download CSV Template 
 Save the CSV at desired location 
 Open the CSV file and fill the details by data entry or pasting values 
 Click on Import CSV button 
 Select the pre saved CSV from file system and then click on Open button 
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 Click on Add Row button to add a new information record 
 Click on Delete Row button to delete the selected 

information  record 
 Click on Edit Row button to edit the selected information  
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 Click on Validate button on the tool bar 

 Utility will display validation errors on Validation Tab 

 Click on Validation row to see details of Validation 

Errors on the right window pane of screen 
Compiled by CA Avinash Rawani 

TaxGuru.in - Complete Tax Solution



Compiled by CA Avinash Rawani 

 Click on any particular validation error from list, utility will show the  
field highlighted in red, where corrections can be made 

 Fix the errors and then click on Validate button again to check 
      whether error has been removed. 

 If there are no validation errors, “Validation Successful” dialog box  is 
displayed to the user. 
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Mandatory 
Errors 

Defects levels Exceptions 

Need to be 
removed for 
successful 
generation 
of XML 
Report. 

Part A- 
Entire 

Statement 
gets 

Rejected 

Part 
B/C/D- 

Only 
reports 

with 
defects 
will be 

rejected 

Will not lead 
to Rejection 

of 
statement, if 
information 
is available 

to be 
furnished. 
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Click on Generate XML  
and Save XML 
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Report Upload 
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Upload on e-filing Portal  
(https://incometaxindiaefiling.gov.in/)  

User Manual for ITDREIN Registration 
and Upload of Forms 
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 Login to e-Filing portal using ITDREIN, Authorised 
Person PAN and Password. 

Based on the Form Type and Reporting Entity 
Category  selected during registration, the ITDREIN 
user will be  able to upload and view the 
corresponding Form. 

Go to e-File >> Upload Form 61A 
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 The upload screen will have the following details. 

 Attach the Form 61A (.zip) File along with the 
signature file and click on “Upload”. 
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On successful validation, the following 
success message  shall be displayed 
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This status will initially be displayed as 
    “Uploaded” 
 If the Uploaded Form is processed then Filing  

status shall be updated based on the validation  
done on the uploaded file and displayed as  
Accepted/Rejected 

The updated status can be checked by the user 
     after 24 Hours of upload. 

Compiled by CA Avinash Rawani 

TaxGuru.in - Complete Tax Solution



If the status is “Rejected” then the following 
screen is displayed to the user. 

By clicking on “Transaction No”, the error 
description is displayed on the screen. 

Compiled by CA Avinash Rawani 

TaxGuru.in - Complete Tax Solution



Compiled by CA Avinash Rawani 

TaxGuru.in - Complete Tax Solution



 

 Person who sells the immovable property or motor vehicle 
 Manager or officer of a banking company or co-operative bank,post master; 
 Stock broker, sub-broker, share transfer agent, banker to an issue, trustee of a trust 

deed, registrar to issue, merchant banker, underwriter, portfolio manager, investment 
adviser and such other intermediaries registered under SEBI; 

 Depository, participant, custodian of securities or any other person registered under 
SEBI; 

 Principal officer of a company u/r 114B 
 Principal officer of an institution  u/r 114B; 
 Any trustee or any other person duly authorised by the trustee of a Mutual Fund  u/r 

114B; 
 An officer of RBI, or of any agency bank authorised by RBI 
 Manager or officer of an insurer u/r 114B, 
 Persons covered under Section 44AB 
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Clause I Clause II 

clauses (b) to (k) of sub-rule (1) 
of rule 114C; and (II) sub-rule (2) 

of rule 114C 

Assessee  covered by Section 44AB entered into 
specified transactions to be reported & have received 

Form 60 in place of PAN from parties. 

Furnish a statement in Form No. 61 online containing details received in Form 60. 

Retain Form No. 60 for a 
period of six years from 
the end of the financial 

year in which the 
transaction was 

undertaken.  

Declaration 
received by 
30th Sept, 

furnished by 
31st Oct. 

Declaration 
received by 
31st Mar, 

furnished by 
30th April. 
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Reporting 
Person 

Yes 

No 

Specified Transaction 
Entered 

Yes 

Not Required to 
file Form 61A .  

(Option Available 
to File Nil Return)  

  
File 

Form 
61A 

 

No 

In Excess of the Limit 
Prescribed for 

Reporting. 
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Option available only 
if registered  under 

manage ITDREIN from 
ITD Website 

PAN 
Available No 

  
File 

Form 
60 and 
Form 
61A 
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Penalty @ Rs.100/- per day of default 

Penalty of Rs.50,000 for providing inaccurate 
information in the statement.  

Penalty, on non-compliance to notice calling 
for return,@ Rs. 500/- per day 
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Forgiveness 

Applying computer technology is simply finding the right wrench to pound in 
the correct screw. 

A mistake in Tax Returns can be corrected by paying penalties and result in 
monetary loss but the non-correction of Mistakes made in Relationship in 
TIME will ruin your entire LIFE… Correction of Both.. earlier the BETTER 

A MISTAKE should always be taken as a Mistake and not as MY Mistake or HIS 
Mistake as it leads to difference in the Hearts..Let us correct it in TIME 
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